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CENTRAL AOrilNISTRATIUE TRIB.UWAL
PRINCIPAL BENCHs NEy DELHI

CP No. 195/96

IN'

OA No. 24 0/8 9

Neuj Delhi this the I5th of October 1995

Hon'ble Shri K.Muthukumgr, fientisrCA)

Hon'ble Shri T.N.Bhat, M8tnber(3)

Debanahda Sahoo
S/o Shri H.f^.Sahoo
r/o 47 9, Sect or-V
Pushp Uihar,
Meu Delhi-l5.

(By Advocate I Shri A'K'Behera)

l/er.sus

Shri f'UP.riodi
SeCik et ar y
MinaS^ry of Communication
Department of Telecommunications
Sanchar Bhauan,
Nau Delhi

ahri P.C.Hota
Sacretar y
Ministry of Personnel & Training
North Block,
Neu Delhi.

j

"(By fiduocate; Shri B.Lall)

,Pet it ionar

Respondent s

ORDER (Oral)

Hon'ble Shri K»Ruthu'kutnar, i-iembBr(A)

Heard the learned counsel for the respondents

who submitj^ that the respondents haue since implemented

the decision/judgement/order of the Tribunal dated 25-3-94

Passed in Oft 240/8 9 by which the relief prayed for had

been granted by t he r espondent s to the applicant. Ld

counsel for the petitioner who present in the Court

also confirms the position^ and, therefore, this Contempt

Petition is dismissed and the notices aOainst the respondent

are discharged.

(T ,N .BHAJ)
Member (3)

(K.f'lUTHUKmAR)
Member (a )
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